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E-177 Mnu RaJln “gr Nag

Ney Delhi =80 vese Applicant
Ve reus

1, Delhi adninistration
through
the Secretzry,
Cld Sa2erstnriat,
NDelhi.

2. ommissioner of Folice,

Folice HgSes
1.P.Estate, M0 Suilding,
Neu Nelhi = 02 .

3. cshri VWiender Singhy
%MN0.1396 o
Police Haadquarters,
I.P.Estate,

Meow felhi.

4, shri Sumar Singh,
No.D=1446, G/C
Police He=dquarters,
I.p.estotsa,
New Delhi es e o Raspondants,

0 RN=R(RY ST RAUL ATICN )

HOM'BL T MR, S, R, A NICE, YICE cHAI MaN(A),

Ferused thea R.Al

24 Mo cogent reasons have been aiwven uwhy
the applicant's counzel could rot appear when

the case came yp for hearing on 4,.2.58,

3e’ fFurthemore in the RA applicant zlleqges
that the department representative had giwen
fal=se infomation that the applicant has resigned

from =ervice during the pendency of 08 and it i

m

&+ .
on=z of the grounds for reviey, On the othear



s - \J

hand the applicent himself adnits in para 3 of
the nra that he took wluntary retirement in
May 41593 that ic during the pendency of the On

which was filed in 1552,

4, None of the amunds taksen by the applicant
in the RA bring it within the scope end ambit of
section 22(3)(f) aT Act ,read with Order 47 Rule 1
CP Ce

Se The RA is rejected.
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